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No. 902] NEW DELHI,  WEDNESDAY,  MARCH  7,  2018/PHALGUNA  16,  1939 पया�वरण,पया�वरण,पया�वरण,पया�वरण,    वन और जलवाय ुप�रवत�न मं�ालयवन और जलवाय ुप�रवत�न मं�ालयवन और जलवाय ुप�रवत�न मं�ालयवन और जलवाय ुप�रवत�न मं�ालय    अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना    नई �द� ली, 6 माच
, 2018 का.आ. का.आ. का.आ. का.आ. 1017101710171017(अ).(अ).(अ).(अ).————क� �ीय सरकार, पया
वरण (सरं�ण) अिधिनयम, 1986 (1986 का 29) क� धारा 3  ारा !द" त शि% तय& का !योग करते *ए और भारत सरकार के पया
वरण और वन मं.ालय क� अिधसचूना सं. का.आ. 1533(अ), तारीख 14 िसतंबर, 2006 (िजसे इसम� इसके प7ात् उ: राजप. अिधसूचना कहा गया ह)ै के अनुसरण म� रा>य ?तर पया
वरण समाघात िनधा
रण !ािधकरण मिणपुर (िजसे इसम� इसके प7ात् !ािधकरण मिणपुर कहा गया ह)ै गAठत करती ह ै िजसम� िनCिलिखत सद?य ह&गे, अथा
त्:-  1.  !ो. एन. राजमूोहन Gसह, रसायन िवभाग,  मिणपुर िवHिवIालय, कांिचपुर-795003 इंफाल  - अJ य�; 2.  सद?य सिचव, मिणपुर रा>य !दषूण िनयं.ण बोड
, लाMफेल, इंफाल पि7म-795004, मिणपुर - सद? य; 3.  िनदशेक, पया
वरण िनदशेालय,  वन और पया
वरण िवभाग, मिणपुर सरकार - सद? य-सिचव ।  2.  !ािधकरण के अJय� और सद?य, राजप. म� इस अिधसूचना के !काशन क� तारीख से तीन वष
 क� अविध के िलए पद धारण कर�गे । 
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 3.  !ािधकरण, मिणपुर ऐसी शि:य& का !योग करेगा और ऐसी !�Qया का पालन करेगा जो उ: राजप. अिधसूचना म� उपदRशत हS । 4.  !ािधकरण, मिणपुर इस अिधसूचना के पैरा-5 के अधीन गAठत रा>य ?तरीय िवशेषU मू�याकंन सिमित क� िसफाAरश& के आधार पर अपने िनण
य दगेा ।  1. !ो. वाइखोम िवHनाथ Gसह, जैव िवUान िवभाग,  मिणपुर िवHिवIालय, कांिचपुर-795003 इंफाल   अJ य�; 2. Wी च&गथाम पAरयोरान Gसह, सागोलबंद िबजोयगोGबदा मामगं  लेईकई इMफाल, मिणपुर  सद? य; 3. Wी पोटसंगबाम कुमार Gसह, जैव िवUान िवभाग,  मिणपुर िवHिवIालय, कांिचपुर-795003  सद? य; 4. !ोफेसर आशा गुYा, जैव िवUान िवभाग, मिणपुर िवHिवIालय,  इंफाल-795003, मिणपुर  सद? य; 5. !ो. नावरोइबाम दवेा Gसह, भूगोल िवभाग, मिणपुर िवHिवIालय, कांचीपुर, इंफाल-795003, मिणपुर  सद? य; 6. !ोफेसर सोईबम इबोतंबी, भ-ूिवUान िवभाग, मिणपुर िवHिवIालय, इंफाल-795003  सद? य; 7. !ो. (डा.) �े.ी राजेZ� Gसह, समाज िवUान िवभाग, मिणपुर िवHिवIालय, कांचीपुर-795003  सद? य; 8. संयु: िनदशेक, पया
वरण िनदशेालय, वन और पया
वरण िवभाग, मिणपुर सरकार  सिचव ।  6.  रा>य ?तर पया
वरण समाघात िनधा
रण !ािधकरण मिणपुर के अJय� और सद?य राजप. म� इस अिधसूचना के !काशन क� तारीख से तीन वष
 क� अविध के िलए पद धारण कर�गे । 7.  रा>य ?तर पया
वरण समाघात िनधा
रण !ािधकरण मिणपुर ऐसी शि:य& का !योग करेगा और ऐसी !�Qया का पालन करेगा जो उ: राजप. अिधसचूना म� उपदRशत हS । 8.  रा>य ?तर पया
वरण समाघात िनधा
रण !ािधरण, मिणपुर सामिूहक उ[रदािय"व के िस\ांत पर काय
 करेगा और अJय� !"येक मामले म� सव
सMमित पर प*चंने का !यास करेगा और य�द सव
सMमित पर नह] प*चंा जा सकता ह ैतो ब*मत का मत अिभभावी होगा । 9.  मिणपुर रा>य सरकार, !ािधकरण और सिमित के िलए सिचवालय के ^प म� काय
 करने को �कसी अिभकरण को अिधसूिचत करेगी और सभी िव[ीय और संभार तं. समथ
न िजसके अंतग
त ?थान, पAरवहन और इसके सभी कानूनी कृ"य& के संबंध म� ऐसी अZय सुिवधाएं भी हS, उपल`ध कराएगी । 10.  !ािधकरण के अJय� और सद?य& तथा रा>य ?तर पचा
वरण समाघात िनधा
रण !ािधकरण, मिणपुर के अJय� और सद?य& को बैठक के िलए फ�स, या.ा भ[ा और महगंाई भ[ा मिणपुर रा>य सरकार के िवIमान िनयम& के अनुसरण म� संदेय ह&गे । [फा. सं. जे- 11013/37/2009–आईए. II(I)] Uानेश भारती, संयु% त सिचव 
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 6th March, 2018 

S.O. 1017(E).—In exercise of the powers conferred by sub-section (3) of section 3 of the 

Environment (Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of 

India in the erstwhile Ministry of Environment and Forests, number S.O. 1533(E), dated the 14th September, 

2006 (hereinafter referred to as the said notification), the Central Government hereby constitutes the State 

Level Environment Impact Assessment Authority, Manipur (hereinafter referred to as the Authority, Manipur) 

comprising of the following members,  namely: - 

1.  Prof. N. Rajmuhon Singh,  

Department of Chemistry, 

Manipur University,  

Canchipur-795 003 Imphal  

- Chairman; 

 

2.  Member Secretary,  

Manipur State Pollution Control Board, Lamphel, 

Imphal West- 795004, Manipur 

- Member; 

3.  Director,  

Directorate of Environment, 

Department of Forests and Environment, 

Government of Manipur  

- Member Secretary. 

2. The Chairman and members of the Authority, Manipur shall hold office for a term of three years from 

the date of publication of this notification in the Official Gazette.  

3. The Authority, Manipur shall exercise such powers and follow such procedures as specified in the said 

notification. 

4. The Authority, Manipur shall base its decision on the recommendations of the State Level Expert 

Appraisal Committee constituted under paragraph 5 of this notification for the State of Manipur.  

5. For the purposes of assisting the Authority, Manipur, the Central Government, in consultation with the 

Government of Manipur, hereby constitutes the State Level Expert Appraisal Committee, Manipur comprising 

of the following  members, namely :- 

1.  

 

Prof. Waikhom Vishwanath Singh, 

Department of Life Science,  

Manipur University,  

Canchipur - 795003, Manipur 

 

Chairman; 

2.  Shri Chongtham Priyoran Singh,  

Sagolband Bijoygobinda Mamang 

Leikai Imphal, Manipur 

 

Member; 

3.  

 

Shri Potsangbam Kumar Singh, 

Department of life Science,  

Manipur University, Canchipur - 795003 

 

Member; 

4.  Professor Asha Gupta,  

Department of Life Sciences,  

Manipur University, Imphal - 795 003, Manipur 

 

Member; 

5.  Prof. Naoroibam Deva Singh, 

Dept. of Geography, Manipur University, Canchipur, Imphal - 795 

003, Manipur 

Member; 
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6.  Prof. Soibam Ibotombi, 

Department of Earth Science, Manipur University,  

Imphal - 795003, Manipur 

 

Member; 

7.  Prof (Dr.) Kshetri Rajendra Singh,  

Department of Sociology, Manipur University,  

Canchipur - 795003, Manipur 

Member; 

8.  Joint Director,  

Directorate of Environment,  

Department of Forests and Environment, 

Government of Manipur, Manipur 

Secretary. 

 

6. The Chairman and members of the State Level Expert Appraisal Committee, Manipur shall hold office 

for a term of three years from the date of publication of this notification in the Official Gazette.  

7. The State Level Expert Appraisal Committee, Manipur shall exercise such powers and follow such 

procedures as specified in the said notification.    

8. The State Level Expert Appraisal Committee, Manipur shall function on the principle of collective 

responsibility and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be 

reached, the views of the majority shall prevail. 

9. The Government of Manipur shall notify an agency to act as Secretariat for the Authority, Manipur and 

the State Level Expert Appraisal Committee, Manipur, and shall provide all financial and logistic support 

including accommodation, transportation and such other facilities in respect of all their statutory functions.   

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and members of the 

Authority, Manipur and the Chairman and members of the State Level Expert Appraisal Committee, Manipur 

shall be paid in accordance with the relevant rules of the Government of Manipur. 

[F. No. J-11013/ 37/ 2009- IA.II (I)] 
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